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CUtcck,this the 44 dy of February, 2003. 

r'C C' 7' £. 

THE FCNOURA3LE MR. B.N. SCM, VICE- ChAIRMAN 
& 

.HE HONOURA.3LS E MR. MAN CRANJ;N MOHANTY, MEM3 ER(JIJDI CIAL). 

A.Dandaparli Dora,Aged about 43 years, 
S/O.A.JudIistir Dora, Ex-BLM,j3a1isor, 
At/1)O;lasara, Vi ;3Umnd1, 
JITRIcr; GANJAM. 

.... 	APPLICANT. 

By legal practitioner; M/S.3.S.rtijathy,M.K.Rath, 
Ad vo o .t es. 

- Vets us_ 

UniOn Of India reresented ttirough ic. 
chief poscrnaster G ecal, Orissa Circle, 
At/po ;i3huDar1 eswar, Dist.Khur.3e. 

Ditector,OStal Services,3erhur(3arn,) 
RecJi )fl,3ethampUr, Dist(?nja. 

Siior Suerintendt of post Offices, 
BerhamUr ((-,njm)ivision, 
3erharnjur, Dist ;Gfljam. 

Rsp0NDrs. 

By lel prctitioner: Mr..K.3OSe, 
Senior Standing Counsel. 
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ORJN MOJANrY 	R(TuiI ALJ*.. 

Shorn of unnecessary details, it would suffice to 

note that apparently this is the third journey of the 

App4car1t to this 2rioun.1 challenging the removal order 

Under Annexur3 &Iced 24.08.19980  from the post of tra 

Departmental iranch postmaster of 	lasara Branch post 

OffiCe,ln account veith Sumandal Sub post Office, in 

consequence of a disciplinary proceedings initiated aginst 

him, under Rule8 of the EDAs(Oonduct and Servtc,)uls, 

1964. Tb main charge of the proceedings initiated against 

the Applicant on 21.4.1987 was that he abndied from duty 

unauthorisedly, while working as Extra Departmental 8ranch 

post Master of Talasara 3ranch LOst Office :. .f. 29.9.1982. 

Earlier, during the commencement of the said proceedings, 

the Applicant rushed to this £riLunal in 0. 4 .No.156/8 7 

aparentiy, ckalienying the said initiation of the dicilinary 

proceedings and chis I'riounal in order d.ted 9.3.1909 ditectd 

the Disciplinary Authority to pass orders within a stipulat 

riod•  on the conclusion of the said proceedings,on 12.9.91 

order of removal from service was imposed on the Applicant; 

nd,as against the said order of  removal dated 12.9.9l,th 



ALplicaflt L.referred an appeal to the Director of post1 

Services,3ethamUr Reyion  and on c4ng unsuccessful, the 

I 	 A1,1-li'U1t eaajfl approached this rriounal in 0. i.wo. 75/93; 

which was disosed of on 24.4.98 in remitting oack the 

matter to the Disciplinary Authority with the following 

directions;- 

Disciplinary Authority shalt take up 
and proceed Tvith dpartmenrai enquiry from 
the stage where he is required to exercise 
h i s power under Sule-15 COS(OCA)Rules,with 
reference to encTuiry officers report; 

The discilinry auti ority, shall 
after giving nor-ice to the pplicant of 
his intention to differ from theenquiry 
officer's report and reasons thereof,aEEord 
the applicant a reasonaole opportunity to 
represent and oe heard; 

Lhereafter,the diciplinury Muthorty 
shall paSS -propriate orders according to law; 

rhe )Ove directions shall oc complied 
with as expedirious1 as possiole and preferaoly 
yjttin four months from the uate of receipt of a 
copy of the judgment. 

After the disposal Of the said C.A,N0.75/93 on 24.4,98, 

the Applicant was supplied with the copy of the report 

of the enquiry officer as also the reasons of disagreement 

of the isciplinary Authority on 20.6.93.The applicant 

preferred a r,pres,nation  on 13,7.99 as against the said 

reasons of  disagreement  of the Disciplinary Authority. 

rhe applicant was eilso alloT.ed a personal hearing on 17. 7.98. 

fl er,ft,r, the Senior superintendent of post Offices,3erhampUr 

passed the order of remo s,al from s,rvice under Anfl exur,-3 
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dated 24.8,98.As againsc the said order  of punishment 

the applicant preferred min appeal on 09-10-19 	which 

ws rejected by the Appellate Authority in Memo NO.ST/ 

5-54/ 53/98 dated 31.12.98/ 20.5.1999,urider AflflexUre-R/2. 

on 3eiflg un.successful, th Applicant has preferred the 

present OriginJ. ApptiCEtion,under iection 19 of the 

Administrative £ri:unals Act, 1985. 

Heard Mr.M.K.Rath,Learned Counsel for the 

Applicant and Mr.4.K.0se,earned efliOt tandjng Counsel 

for the Union of IndiS, appeariruj for the RespCndts and 

perused the records. 

At the out set, it is to De noted that in a 

matter of disciplinary proceedings, the power of Oourts/ 

2rihunal are very limited. 'he courts/rribunal can inc,rfre 

in a matter of disciplinary proceedings only in case of 

denial of natural justice/adequate opporbunity ;thry 

violating the constitutional mandate as enshrined under 

Article 14 of the Constitution of India; if the findings 

reached are oased on no record; and if the punishment 
disproportionate and 

impOsed sLshockiny to the judicial conscience. 

In this third journey, the Applicant has raised 

no point of law attracking our attention to interfere with 

the impugned Order of punishment passed oy che Department. 

14atever lass 'raised and pointed out Dy  this fribunal in 

earlier two occassions(while disk•osing of the O.A.No.156/3 7 

on 9.3.39 and OA No.75/93 on 24.4.93),havincj been cured by 
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Departmt in the disciplinary proceedings initiated 

against the Tpplicantthere remains nothing for this 

rriunal to incerfcre with the order of punish nt.e 

may note Yiere that whatever points have been raised by 

the ppiicnt,thrOugh his counsel in this O..,were the 

matters to  0e  agitated Defore the 	hate Authority. 

'hi.s rriunal not 3einj the Appellate uthOrity,we are 

not inclined to interfere witn such of che points which 

can only oe considered oy the Appellate Authority.Cn 

incisive anlysñs of the orders impu•ned in this O.j-.,it 

ppars that The Diiplinry Authority and the !j4)ehlate 

Authority of the Applicflt had ivan due an ious 

considertiOfl to all •spctOf the matter nd, therefore, 

jthOUt making further discussion in the mater,we are 
the same 

inclined to dismiss this Cri1flal- ApptiCt1Ob elng 

devoid of any merit. 

5. 	 in the result,therefore, this criina]. 

APPlication is dismissed Deing devoid of any merit;ieving 

the .aies to Dear tbir OWfl costs._______ 	r 
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